IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

JODHPUR BENCH, JODHPUR
ORDER SHEET

5 APPLICATION NO...[777.OF ¢&

Applicant(s) Respondent(s)
Advocate for Advocate for
Applicant(s) Respondent(s)
MNotes of the Registry Orders of the Tribunal
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A No. 187/2005 with #. A. No 87/2005
"’af@ af erder: 19.12.2006
Mr. Kuldeep Mathur, counsel for appnc.ant
#r. Manoj Bhandari, counsea! for reaponden,s
At the vwvery outset, learned caunsel for the
respondents has invited our attention to the order dated
31.08.2005 at Annexure RfL and has submitted that due
- . nenefits as prayed for in this GA has already been ordenad
" to be extended to the applicant. Therefore, the very OA has
X rendered infructuous. Learned counsel for the applicant

dose not dispute this position.

in view of the aforesaid development, 's:he Originai
Application Mo. 19772005 as well as Misc. Appuca%::cﬁ Mo.
8772005 have no moara survive and stands dis pased of as
.having bacome infructuous. Howeaver, both the parties are

directed to baar their own cosis.
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